
(c) the names of such units?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) to (c). At present there is no 
proposal to privatise any of the Central Publ ic 
Sector Enterprises in Gujarat. However, in 
respect of Indian Petro-chemicals Ltd., dis-
investment to the extent of 20% of Central 
Government holding has been made in fa-
vour of F.ls/Mutual Funds during the year 
1991-92.

opment has not received any proposal for 
setting up of an Alumina Plant at Vizag from 
any public sector undertating/Government 
Department. As per the New Industrial Pol-
icy announced on July 24,1991, this industry 
has been delicensed.
% t 

(b) and (c). Do not arise.

Memorandum from Junior Engineers, 
CPWD

Alumina Plant in Vlzag

3506. SHRI DHARMABH1KSHAM: Will 
the PRIME MINISTER be pleased to state:

(a) whether the Union Government pro-
pose to set up a alumina plant at Vizag;

3507. SHRI TEJ NARAYAN SINGH: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether the Government have re-
ceived any memorandum from the Junior 
Engineers of CPWD recently; and

(b) if so, the details thereof; and

(c) the estimated cost of the plant and 
when the project is likely to be taken up?

THE MINISTER OF STATE !N TH.F 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a) The Deptt. of Industrial Devel:

(b) if so, the details of the demands listed 
therein and the action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir.

(b) Details are given in the Statement.
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